Matters raised [31 July, 2019] with Permission 5
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DR. AMEE YAINIK (Gujarat): Sir, I would also like to associate my self with the

Zero Hour mention made by the hon. Member.

SHRI KUMAR KETKAR (Maharashtra): Sir, I would also like to associate myself

with the Zero Hour mention made by the hon. Member.

SHRINARANBHAI J. RATHWA (Gujarat): Sir, I would also like to associate myself

with the Zero Hour mention made by the hon. Member.
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Need to increase M.P. Quota for admission in Kendriva Vidyalayas
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6 Matters raised [RATYA SABHA] with Permission
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SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.
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SHRI AMAR PATNATK (Odisha): Sir, T also associate myself with the matter raised
by the hon. Member.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

... (Interruptions)...
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Faulty hip implants by pharma companies resulting in

trauma, injury and deaths

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I thank you for giving me this
opportunity and, through you, I would like to draw the attention of the Government to
this important issue. Sir, in the last one decade, a large number of patients in India as
well as in other countries have received faulty implants, in particular, hip implants, which
have caused trauma, severe infections, blood poisoning, due to cobalt chromium leaks
in the hip implants made by US pharma major, Johnson and Johnson, and, these have

also have resulted in organ failures and deaths.

Sir, now, these implants, two of them, namely, ASR and Pinnacle had been banned
globally by the US FDA and by the Australian regulators way back in 2010 but this was
in the air that because of the weak regulatory laws in India and flawed presentations
which were made, they were allowed to enter the Indian market, and, after that a large
number of patients have suffered. In the United States, recently, the same pharma
company has accepted the compensation cases involving one billion US dollars. The
Government of India had appointed an expert committee which recommended ¥ 20 lakhs
as compensation for 4,000 patients but this company had said that only 66 patients have
been identified or located for which ¥ 25 lakhs were agreed by them in a filing before
the Delhi High Court. But another Committee has recommended ¥ 1.20 crore for each

such patient.

My submission here is that once the products were withdrawn globally, how could
they enter the Indian market? Number two, we do not have a joint registry because of

which these pharma companies, which are selling medical devices, which has a market



